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ifl the aL,,)vP 	 t is riLunal h.s passed 
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adv,cate for the pp1icnt 2reSoflt. 

v\ft 	perusin the r;cords and horin Shri r:!ksh the 
Application is adittcJ. 

hrt Prilcah pr:ys that Itriterim relief of t e 
of the inpugned Grcer dated :' .( .( ay Le oran ad since his 
client aprrehends that her services ry ke terinat d 	rAY tiie 
s the period of 10 days tipu1;ted in the Ae rand ha xp1red. 

r:e sattsfid that this; i a fit c3se for 1 n nvith the 
f atIn 24(a) and (b) of the coin1stritive 

'iLa1s ACt, 1P35. 	accrciiY $r s and r:ri. irtar 	stay 
tot 14 days. Let aotiC be sied t th 	c,ndents 	trnaL1e 

/1 	in 	days. 
The ;1ic';tton All be 1ista for frt r orders on 

ivri under ;y hand an the seal f this Tril 'nat, this 
17th day o July, 1
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J •, 	CEN'TFALADMINISTJTIvE TRIBUNAL 
BANGALQE BENCH 

Commercial Cornplex(BDA), 
Indiranagar, 
Bangalore.j..560038 

Application No 1459/86(F) 
Application No l609/86F) 	Dated the 	October 186 

Smt. S.B.Dhanashetty 	Applicant in A.No.1459/86(F) 
Near Tirandaty Talkies, 
Shahabad-55228 (Gulbarga Dist.) 
C Shri K.S.Prakash, Advocae ) 

Srnt. S.B.Dhanashetty 
Address as above 

Applicant in A.No.1609/86(F) 

(Shri K.S.Prakash, Advocate ) 

Versus 

.1. Union of India, iinistry of Industry 
New Delhi-I. 

2. The Deputy Director, Small Industries - 
Services Indusitute, industrial Estate, 
Gokul Road, Hublj30, 	,. 	Respondents. 

33 "Y kk- al-w b: -Ya a ( Shri M. Vasudeva Rao, Advocate. ) 

	

4t 	JD<rTLQO 

Subject:- SENDING-COPIES OF CRDEF PASSED BY THE BENCH 
t-t (c IN 	 1452/86(F) AND 1609/86(F) 

'nrirn Please find enclosed herewith the copy of 

	

[ 	passed by this Tribunal in the above 
-o'-on 30.9.1986. 

Yl3- 	 I 	3 

I ...'. 	. 	- J'I 	 fr 	 IN. -  

fJc' (6oc/((2)) . 

(N  
SECTION OFFICER 

End: A-s above 	''\ 	1' 	 . i(JUDICIAL) 

1. 	h'ri S.B.Dhanashetty 

	

Shri K S . Praka sh . 	\ 
Sunkalpet Main Road, 

Bangalore - 560002. 
2, Shri M. Vasudeva Rao 

Addl., Central Govt. Standing 
Counsel, High Court of Karnataka 
Building, Bangalore-I. 

0 

the der/ 
said Applications 

Advocate for 
App lica nts. 

Advocate .f or 
Respondents. 



  

Date Office Notes Orders of Tribunal 

309'-'.1986 APpin.No.1459/B6(F) and 
APP1fl.NQ.1609/36(F) 

In the Memorandum issued by 
the Deputy Director of Small 
Industries Service Institute(SISI), 
Bub].i, Annexure 8 to application 
at Sl.No.1, the applicant, an 
ad hoc LDC was called upon to 
TtTiite to the office whether 
she had passed the qualifying 
examination. it was also said 
in the aforesaid Memo that if 
no reply was received within 10 
days, the services-  of the appli.' 
éant would stand terminated. 

The stand taken by the res-
pàndents in their reply to the 
application is that an Office 
Memorandum was issued on 28-2-1985 
wherein it was stated : 
ft 
Para 4 	.. . . . . . . . . . 

This is the final examination 
to be held by the Staff 
Selection Commission for 
regularisat ion of the services 
of ad hoc smployees and the 
services of ad hoc employees 
who fail to qualify in the 
aforesaid apecjal examination 
or are in?ejjgjb1e to take it 
should be terminated forth-
with after the results of the 
said examination are diclared." 

It is further stated in 'the afore-
said reply (s1atement of Objections) 
that the applicant could not be 
regularised since she failed to 
qualify herself in the.taf 
Sslection Commission Examination (sstE). 



IN TIiE CENTflALI ADMINISTIATIVE 
TflIBUNAI4 ADIITIONAL BENCIi. 

4GI4OflE 

Order Sheet (contd) 

Office Notes 
	

Orders of Tribunal Date 

Shri K.S. Prakash, learned 
counsel for the applicant states 
that his client is entitled to 
three opportunities for appearing 
at the SSCE but actually she has 
availed only one chance and 
in view of this,the termination 
of the services of his client 
is unlawful. The respondents 
have not categorically stated in 
the Memo filed by them as directed 
by us that the applicant had 
availed of all the three chances. 
Ralitnce is placed by Shri Vasudava 
Rao bd'para 4 of the O,,xtracted 
above wherein mention we made 
i that t was the final examination 

for regularisation of ad hoc 
employees. This statement does 
not put the matter beyohd doubt 
since a final chance in the case 
of one candidate need not 
necessarily be the final chance 
in the case of another, 

in view of this doubtwhich 
lingers in our mind we direct the 
respondents to verify within 15 
days of receipt of this order, 
the actual dates on which the 
applicant appeared for the SSCEe 
and if they are satisfied that 
she had availed of all the three 
chances no further action on their 
part is required. If, however, 
on verification the position 
appears differently,the respon-
dents should forthwith reinstate 
the applicant in the post earlier 
held by her and her seniority 
restored status quo ant•. 

Final aCtion taken by the 
respondents shall be intimated 
to the Re4stry of this Bench on 
or before 3,1-10-1986. 

ii 

	

kg-  ------Z 	" '-'---'"v r'c 
(L.H.A.R56') 	(Ch.Ramakrishrta Rao) 

	

Member(A) 	Memberj) 

	

30-9-1986 	30-9-1986 
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CENTRFL ADf1INISTRATIVE TRIBUNAL 

BANGALURE BENCH 

REGISTERED 

Commercial Complex(BD), 
Indiranagar, 

Bangalore - 560 038 

Dated 

Application No.  

I 
W.P.  No  

s.2 

14 • W. lv4rrIt4 

1L- 	 Jcês jpkat 

L2 V 

- 	pplicant 

Pj - e C 

To 

4CIV 

j 
Y ft 

Sublect: SENDING COPIES OF ORDER PASSED BY THE BENCH IN 

41JeLAPPLIcrTIoN NO.  

Please find enclosed hereuith the copy of the 	 4)pder  

passed by this Tribunal in the above said Application on 	-. 

74_~, 

End : as above. 	 SECTIYJN OFFftER 

(j UD IC IA L)1 

Ba 1 u* 



BEFOPE THE CENTRAL ADMINISTRATIVE TIcIBUNAL * 	 BANGALCrE BENCH, BANCALCPE 

DATEO THIE THE ELEVENTH DAY CF DECE1EEF 186 

Prasnt : Hon'ble Shrj. Ch Ramrikrjshna hao 	.,. 	fvembr (J) 

Hon'ble Shri L.K.A. Rego 	llember (A) 

i:EVIEJ APPLICATION NO. 13/86 

The D1rctor, 

Email Industries ServicE Institute, 

Industrial Estate, Ckul Ford, 

Hubij. 	 ... 	Applicant 

(Shri N. \Jasudeva Fo, Advocate) 

Smt. S1b. Ohanashotty, 
Lcni- r Jivisinn Clerk, 

fuiharga 	 ... 	F\eencncint 

(Shri H.N. Narayana, Advocate) 

This Fv1w Application carie up for he.rinc beforr this TriLunri 

today. Hnfl'ble f'ambr (J) made th: folloujinc: 

C R 0 E P 

This 18 an application filed on b:ha1 f c f the 	spondento in 

Application N.145E/86 seakinca review cf thz crir passed y us 

cn ZI.9.19EIf3. 

2. 	Shri f. Varudva Fc, learned coun el for the apiicanto 

submits that we directed in our aarlier ordr to verify the actual 

d te on which th rr ndent herein appeared for the SECE an 	f 

th:y ar: satisfied thath had Vj-ilE-'j of all the thr: chancee, 

no further action on the part of the applicant herein is rwired. 
.\ 

Accordinc to Shri Vasudeva hao there is no erovision which confers 

on the respondent the richt to appear thric: at the SECE. Accc.rdino 

him three examinations should have been hid in the yearo 1933, 

1R4 and 1E85 but actually no examination could ba held in the 

year 184; that the respondent could not take th examination in 

l987 because she had net joined servic by then; that in 1985 she 

appeared at the exaenation but failod. In vica of this she is 

not entitled to any more chances. 

3 • 	Shri K.S. Prakash, learned counsel for the respondent submits 



-2— 

tt if n-  exa.mination wat h1d in 19/ it wa no 4  du to th 

fEut of hiF,  c1i7nt and 5h0 shc!u!H not, therore, t 	n1io d 

fL r not haiinr gct an op;crtunity in 1/ tr aper fr the 

oxii. tion. 

4. 	hv ccnid. i 	t.h nttr 	craiuflv, 	:ti fi - 

tht t: :-: is fcrc in tbr EuL.- n cf Sri 	b 	j 

	

:L Ici , dir -  ct th: 	;-pIirnt ti- a'fcrd on---  ri'cr: c 	.crtunity 

ti tb 	r:r c-nd:nt. tn :.; p 	r 	t th 	XL in-tirn tc b: hi 	y 

- 	furth I' ir ot U. t 	nt 	tb: afLrr:jj ri rtunitv i 

ffc-ri 	n- th rEu1tr if tb-' 	rnintion ar 	'noun th 

mi pcndnt oh:. ii be r taind in S. rvics. 

5 	The ranier crdr dated J..186 i mediie-i on tho linco 

stated EhOVC. 

r-rE:r 



CENTRAL ADIIINISTRATIVE TRIOWAL 
BANGALORE BENCH 
* * * * ** * * 

REGISTERED  

Commercial Complex (BOA) 
Indiranagar 

Bangalore - 560 038 

Dated 3 	 a CT 1988 
IA IN REVIEW APPLIcTION NO. 	13 	

J85 
W.P. NO. 

jpt (ci 
TheSecretarf. Industry, New Delhi & 4 Ore 

The Deputy Director 
Small Industries Service Institute 
Cl Industja1 Estate 
Gulbarga - 585 102 

The Development Commissioner 
Small Scale Industries 
Nirman Shaven 
New Delhi - 110 011 

To The Secretary 
Staff Selection Commission 
Department of Personnel and 
Administrative Re forms 
CCC Complex, Ledhi Road 
New Delhi - 110 003 

8. Shri M. Vasuclsvs Reo 
Central Govt. Stng Counasi 
High Court Building 
8angalera - 560 001 

.panjsJ 

Set S.P. Otiana Shetty 	 V/s 
To 

1. Set S.!, Ohene Shetty 
No, 8209  Niar Tirandaz Talk Lee 
Shahabad 585 228 

Or M.S. Negareja 
Advate 
35 (Above Hotel Swageth) 
let Main, Gandhinagar 
Bangalere - 560 009 

The Secretary 
Ministry of Industry 
Wycig Bhavan 
Now Delhi - 110 011 

4. The Dirsctsi' 
Small Industries Service Inatituts 
Industrial Estate, Gokul RBe 
Hubli - 30 

Subject : SENDING CO 
PIES OF ORDER PASSED eYTHE BENCH 

Please find enclosed herewith the copy of 
	 _____ Review passed by this Tribunal in the above 

saidLapp1icatjofl) on 	3-10-88. 

Enc]. : As above 	
(JUDICIAL) 
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Sut S.B. Dbene Shetty 	 R. 	 The No.13/86 	Secretary, 

	

rq/o industry & 	4 Ore 

	

Or M.S. Negeraje 	 M.  veueva 	Rac 
Date 	 Office Notes 	 Orders of Tribunal 

IiRM(AiJcFEUCR(J) 
3.10.1988 

Heard Dr.M.S. Nagaraja 
counsel for the applicant. In 
the Order dated 17.6.1988 passed 

/ 	
by the Division Bench to which 
one of us (Hon'ble Shri LH.A. 
Rego) was a party, it was observed 
as follis: 

'We consider it proper to grant 
the request of Dr. Nagaraja. 
We, therefore, dismiss this 
application as withdrawn by 
the applicant for the reasons 
stated above, with liberty 
reserved to pursue all other 
legal remedies as are open to 
the applicant. Parties to 
bear their own costs.' 

Pursuant to the above, the 
applicant has filed a Miscellaneous 
Application on 21.9.1988 citing 
reference to ApplicatiorE No.1459 
& 1609 of 1986. 

Applications Nos. 1459 & 1609 
of 1986 were already disposed of 
on 30.9.1986 and the Review Appli-
cation No. 13/86 thereon was 
disposed of on 11.12.1986 with the 
following observation: 

'We have considered the matter 
carefu1ly We are satisfied 
that there is force in the 
submission of Shri Prakash. 
We, therefore, direct the 
applicant to afford one more 
opportunity to the respondent 
to appear at the examination 
to be held by SSC. We further 
direct that until the aforesaid 
opportunity is afforded and 
the results of the examination 
are known, the respondent shall 
be retained in service.' 

The above applications and the 
review application filed in 1986 
have thus received a quktus in 
1986. The present ap.licatioi has 
been filed, as already stated, 
pursuantto the Order dated 17.6.188 
styling asanlnterlocutory 
Applicatlonon the applications 
already disposed of in 1986. 
Dr. Nagaraja submits that the 
present application has been filed 
as a sequel to the order of this 
Tribunal dated 30.9.1986. If so, 
the correct procedure would be to 
file another applicatiorithout 



R. No.13/86 

Date 	 Office Notes 	
I 	

Orders of Tribunal 	 I 

any reference to the applications 
already disposed of. 

5. 	Dr. Nagaraja seeks time 
upto 5.10.1988 to file an 
application as above and therefore 
seeks permission to withdraw the 
present application. he is 
permitted to do so. The 
application is disposed of in the 
above terms. No order as to costs. 

I 

Sc 
M(A) 


